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INTRODUCTION 

I, Chairman of the Standinl Committee on Urban and Rural Develop-
ment (1994-95) havina been authorised by the Committee to aubmit the 
Report on their behalf, present this Twelfth Report on 'Ja.aIw Roqar 
Yojan.' of the Ministry of Rural Development. 

The Yojana has been eumiaed by the Committee under 
Rule 331E(I)(C) of Rulea of ~dure and Conduct of BuaiDeII in the 
Lot Sabha. In this coDllectioa, the Committee took oral evidence of the 
representatives of the Ministry of Rural Development on 16th February, 
1994. 

The Report wu colllidcred and adopted by the Committee at their 
sitting held on 21st November, 1994. 

NEWDEl~U; 
November 21, 1994 

Kartilca 3D, 1916 (Saka) 

(v) 

PRA TAPRAO B. BHOSALE, 
Clulimull'l, 

CommUtu Oft U",.,. & 
Rural DevelopmDII (1994.95). 



CHAPTER I 

INTRODUCTORY 

1.1 Emancipation of the rural poor with the objectives of eradication of 
poverty and reduction of socio-economic inequalities has been one of the 
priority areas in the planned process of growth. Ever since the inception of 
Planning Commission, the policies and programmes have been designed 
and redesigned with this aim. It has been observed that the 'trickle down 
theory' based on increasing the productive employment opportunities in 
the process of growth itself, could not yield desired results and poverty in 
rural areas persisted without any concrete achievements. Hence, search for 
a new strategy led to the formulation of specific poverty alleviation 
programmes aiming at generating not only rural employment but also 
productive assets. It is the recognition of this reality that led to the 
evolution of number of programmes like the Rural Manpower Programme; 
Crash Scheme for Rural Employment Programme, Integrated Rural 
Development Programme (IRDP), National Rural Employment 
Programme (NREP), Rural Landless Employment Guarantee Programme 
(RLEGP) etc. aiming at a frontal attack on poverty in rural areas. 

1.2 It has been observed that even these programmes could not solve the 
problem of rural poverty effectively. Targets and items of works under 
these programmes were prescribed without matching the local 
requirements and the productivity of assets. Consequently, in the year 
1989, the two on-going employment programmes viz, NREP and RLEGP 
were merged which resulted into the introduction of a new scheme, 
namely, Jawahar Rozgar Yojana. It is a Centrally Sponsored Scheme, 
which is being implemented by the State Governments. People below the 
poverty line are the target group under the Jawahar Rozgar Yojana. It has 
been stated in the Annual Report (1993-94) of the Ministry of Rural 
Development that preference under the Yojana is to be given to the 
members of Scheduled Castes, Scheduled Tribes and freed bonded 
labourers. 30% of the employment opportunities are reserved for women. 
During -thc-hrst five years of implementation, the Centre have released 
Rs. 12092.58 crores and the States Rs. 3015.26 crores respectively. During 
the year 1994-95, an amount of Rs. 3502.56 crores by the Centre and 
Rs. 874.36 crores by the States. have been allocated. 

1.3 Considering the importance of JRY in terms of its contribution in 
solving the problems of low rural productivity, unemployment including 
under employment and regional imbalances, the Committee decided to 
examine the subject 'Jawahar Rozgar Yojana' and to report thereon. 



CHAPTER D 

OBJECIlVES AND STRATEGY UNDER JRY 

2.1 Jawahar Rozgu Yojana covers all tbe villages of the country. People 
below the poverty line mutitute the target group under JRY. 1be primary 
objective of tbis programme is to generate supplementary employment for 
the unemployed and under employed in rural Uea5. When uked about the 
criteria followed for identification of the intended beneficiaries, the 
Ministry of Rural Development have stated in its written reply that JRY is 
a self tugeting programme wbich· does not require identification of the 
beneficiaries. People below the poverty line are the target group and 
preference is given to the members of SCslSTs and freed bonded labour 
for employment. 30% of the employment opportunities are earmarked for 
women. 

2.2 In so far as the objectives under JRY are concerned, it consists of 
two parts which are as undcr:-
Primary Objective 

Generation of additional gainful employment for the unemployed and 
under-employed, men and women, in rural areas. 
Secondary Objectives 

• Creation of sustained employment by strengthening the rural 
economic infrastructure. 

• Creating community and social assets. 
• Creating assets in favour of the rural poor for their direct and 

continuing benefits. 
• Positive impact on wage levels. 
• Overall improvement in the quality of life in rural ueas. 

2.3 The Committee have been informed that JRY is a Centrally 
Sponsored Scheme. Under Jawebar Rozgar Yojana, Centre's contribution 
is 80% and 20% is the State's share. Resources ue aUocated to the States! 
UTs on the basis of proportion of rural poor in a StateIUT to the total 
poor in the country as per the latest estimates of the National Samp!e 
Survey (NSS). 

From the States to the districts, tbe allOQtions are made on an index of 
backwardness which is formulated on the following basis: 

(i) 20 per cent weightage for the proportion of agricultural labourers 
in the total workers in the rural areas. 
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(ii) 60 per cent weightage of the proportion of rural Scheduled Castel 
and Scheduled Tribes population in relation to the total rural 
population; and . 

(iii) 20 percent weight age to the inverse of agricultural productivity. 

2.4 As per the initial strategy of funding under JRY programme of the 
total allocations at the State level 6% of the total resources are earmarked 
for housing under the Indira Awaas Yojana (lAY). which arc allotted to 
the Scheduled Castes and Scheduled Tribes and freed bonded labour. In 
addition, 20% are earmarked for Million Wells Scheme (MWS). A 
maximum of 2% of JRY funds are to be spent as administrative costs 
inclusive of any additional staff. 

2.5 It has been further stated in the Eighth Five Year Plan document 
that 20% of the remaining funds are retained at the district level and 
80% arc allocated to Village Panchayats by giving 60% weightage to SCI 
ST population and 40% to the total population of the village Panchayat. 

2.6 When asked about the major changes made since its inception with 
regard to the utilisation of funds and effective functioning of JRY and i~ 
sub schemes, it has been stated by the Ministry in their written reply that' 
JRY programme continues as the largest single programme during tbe 
Eighth Plan in the country. However, on the basis of experience gained in 
the implementation of JRY, some modifications have been made from the 
ycar 1993-94 in order to ensure better implementation in the subsequent 
years. The following major changes have been made in tbe Yojana:-

(i) Seventy-five per cent of the funds allocated under JRY in a year. 
subject to a minimum of Rs. 2546 crores, which was the revised 
Budget allocation for JRY for the year 1992-93. will be utilised 
for the implementation of JRY throughout the country broadly 
on the basis of revised guidelines. 

(ii) The funds under JRY will be continued to be allocated to the 
StateslUTs on the basis of proportion of the rural poor in a 
StatelUT to the total rural poor in the country from the latest 
available poverty estimates based on the results of the latest 
National Sample Survey in this regard. From the State to the 
district, the allocation of funds would, however, be made on the 
index of backwardness formulated on the basis of equal 
weightage to the proportion of SC/ST population in a district to 
the total SC/ST population in the State and inverse of per capita 
production of agricultural workers. 

(iii) The sub-schemes of JRY viz: Million Wells Scheme (MWS), and 
Indira Awaas Yojana (lAY) would continue. However, 
earmarking of funds for MWS will be increased from existing 
20% to 30% and its coverage extended to non-Sc/sT poor small 
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and marginal farmers subject to the condition that benefits in 
financial terms to the non-SCslSTs do not exceed 10% of the 
total allocation under JRY. Similarly, earmarking of funds at the 
national level for construction of houses under IA Y will be 
increased from 6% to 10% and its coverage will be extended to 
non-SC/ST poor people subject to the condition that financial 
assistance provided to non-SC/ST poor people (excluding freed 
bonded labourers) does not exceed 4% of the total allocation. 

(iv) Twenty per cent of the funds under JRY subject to a minimum of 
RI. 700 crores will be used to implement the JRY programme 
more intensively in 120 districts (backward) in different States of 
the country wbere there is concentration of unemployment and 
under-employment. For this purpose, funds will be placed at the 
disposal ·of tbe concerned District Rural Development Agencies 
[DRDAs/Zilla PariJhads (ZPS)] who may identify the pockets of 
unemployment and under-employment within the district for 
implementing intensified JRY in these pockets. 

(v) Expenditure on wage and non-wage component have been kept 
at the existing fiO:40 ratio but the wages paid to the skilled 
labourers are allowed to be included under the wage-component 
subject to the limit of 10% of the total wage. 

(vi) 5% of the JRY funds subject to a maximum of Rs.7S crores will 
be earmarked for taking up special and innovative projects such 
as those aimed at preventing the migration of labour, enhancing 
women's employment special programme through voluntary 
organisations aimed at drought proofings as well as watershed 
development/wastelands development resulting in sustained 
employment. 

1.7 The Committee ftad abat the ,lanalnl and Implemealatloa 01 rural 
poYerty alleviation P ......... bave been defective. T .... bas been chan. 
01 Itnteu and multiplicity 01 ............... lDtrodueed from time to time 
but ItIII IeaYln. rani poftrty as a auQor problem. The Committee are of 
the view that then II a ..... to ap,roach the problem not In an ad-hoc 
manner bat as an In ....... ,.n 01 deveIo,meat poUcy. Ia thII COIUIIdlon, 
the Committee would like to .......... &bat tbere Is a need to brio •• shift 
from the Impolltion of a 1II1II0I'III app"*b tbrouabout the country to • 
rqIon-bued approach keepIna In view the reafoaal, ...... .,blc, 
ecoIoakal, ICJdo.economie .... ~ variatlODl. The role 01 o.e 
MIniItry mould be conllDed .., to the dedantloa of lpedIk obJectives, 
allocation 01 IInancIaI reIOIII'CIII ..... moDitorlDa &be iaaplemealatloa. 

1.. It baa been ~ 111M people below poverty Bae coaatitllte tile 
taraet anap ..... BY .......... II liven to melD.,.. 01 Sea/STI, frwd 
boaded labounn and w_. TIle Committee ...... lib to ........ , In 
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this connection, the need ror proper Identification of the beneDciaries and to 
see that the poorest amonl the poor pt priority under JRY. The Committee 
note that in punuance 01 the neommendaUons of the Estimates Committee 
for proper Identlftcatlon 01 IlIIIIlUes Uvlnl below the poverty Une, the 
Ministry of Rural Develo ... _ •• bad undertaken house to house survey In 
respect of 17 StateslUTs. The Committee, would Uke to recommend that the 
Ministry should ensure the prepantion of the correct u.t of people at 
dlstrictlblock level, wbo COII.lItute the tal'let lfouP under JRY with the 
provision to revise the HIt periodically. Further. a provision should be made 
for iHulnl Identity Card. cum ,.. books to the beneftdarlel under JR Y as 
has been done in the case 01 the New Employment Assunnce Scheme. 

1.9 The Comnlittee note that under JRY, funds are allocated to the 
vUlage Panchayat by .. viDa 60% weiahtage to the SCIST population and 
40% to the total population 01 abe Panchayat. The Committee delire that a 
pidellne should be issued to the concerned authorities to pve due weilhtap! 
to such villages also which do not have SCIST population and to aUocate 
funds accordil1lly for the beneftt of the penons belonpnl to other 
categories coming under the poverty line. 

1.10 Jawabar Rozpr Yo""" Is Instrumental in raising employment 
opportunities and creatinl durable productive assets. The Committee have 
failed to understand the ntlonale hehind the introduction of - separate 
components of JRY under the first stream, namely, Million WeUs Scheme 
and Indira Awus YoJana, u objectives under these components J.e. 
UODsinl, Irrigation works can be well taken care of under tbe creation of 
dunble productive assets. In this connection, the Committee ruUy endorse 
the view liven in the E .... th Five Year Plan document statlna that the 
present system of earmakiDl a certain quantum for Million Wells Scbeme 
and Indira Awus Yojana would have to be relaxed since several State 
Governments are not In a position to rulOI these stipulations. Takinl into 
account the distortions and blocking up of money under various sub-
schemes, the Committee recommend that the first stream under JRY 
prOlnmme should be slmplUled by converting It into a single component 
stream. Implementinl Apades should be liven discretion to select Items of 
works in accordance wltb tbelr local needs and requirements. It wUl help In 
effective and successful coordinatioD and Implementation of tbe prOlramme. 



CHAPTER m 
ORGANISATIONAL SET-UP 

3.1 The Ministry of Rural Development is the nodal department 
responsible for planning. implementation, monitoring and evaluation of the 
programme under the Jawahar Rozgar Yojana. 

At the Central level. a Committee set up in the department to provide 
overall guidance. lay down guidelines and undertake continuous 
DlOnitoring and supervision of tbe implementation of the programme, 
whereas at the State level. tbe responsibilty devolves upon the State Level 
Co-ordination Committee. 

3.2 At tbe District level. the District Rural Development AgencylZila 
Parished (DRDAlZP) is entrusted with the responsibility for co-ordination 
review. supervision and monitoring of the programme. The DRDMP is 
accountable to the State Government for ensuring that the reportoteturns 
in respect of 'works taken up for execution in the district are furnished in 
time. The DRDA is headed by a Project Officer. and ZP by a Chairman. 
They are supponed by technieaVadmini~trative staff of the level of 
Executive Engineer etc. on the technical side and Asstt. Project Officers, 
Clerks, Stenographers. etc. on the administrative side. The Block level 
officials i.e., BDOSIBlock Samiti staff help the district authorities in 
implementing and monitoring the programme. 

3.3 At the village level. tbe JRY programme is to be implemented 
through the village panchayat. The village Panchayat would appoint a 
Committee for each viUage to oversee. supervise and monitor tbe works 
under the programme. The Committee should include at least one 
representative of SC&'STs. The members of the Panchayat are assisted by 
Village Secretary who is a Govt. official. Where village panchayats are not 
in existence. their sbare of funds would be passed on to the concerned 
bloclctblock samiti which would be responsible for implementing the. 
programme. 1;cchnical supervision of work is the responsibility of the block 
agenciCS'D RDAs. 

3.4 To a question as to whether the amount of 2% ::If the annual 
allocation for administrativotontingencies inclusive of additional staff at 
any level of administration (StatelDistrictIBlockIVillage Panchayats) 
including travel costs for purposes of inspection is sufficient. it was stated 
by the Secretary of the Ministry:-

"Even one percent addition in L'te prescribed limit woulrt be very 
useful in order to strengthen implementing agencies of the States. It is 

6 
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a very useful suggest jon. The collectors also need the services of 
Deputy Engineers. Under JRY. these are muster roU works not 
contract works, where poor' people 'are working. They must be 
intensively supervised. In the erstwhile block agencies. there were two 
or three engineering supervisors. [n some States, even two or three 
are not available while there is a need to strengthen engineering 
intervention at the supervisory, estimation and preparation levels" 

He further stated:-

"[n all the states except Maharashtra, Gujarat, Karnataka and West 
Bengal, the (",lllectors are the Chief Executive officers. who are the 
Chairmc!' ,f !:JRDA and they are the Chairmen of programmes like 
JR Y. IR ,;,). They are supported by the Project Directors etc. [n 
sense, we have overloaded the Collectors in the absence of very 
responsive popular Panchayat Raj institutions. Our institutional 
mechanisms have not developed." 

3.5 In so far as the Plan of Action is concerned, it has been observed 
that technical expertise is not adequately available, which has resulted into 
faulty estimates of cost norms in regard to items of works under JRY and 
poor Guality of assets created under JRY. The JRY guidelines, in this 
connection, are quite clear and it has been stipulated that ill order to 
facilitate the technical scrutiny of the Plan of Action of the Village 
Panchayats, the authorities at the Block Samiti-1:>istrict level should 
prepare and approve the standard designs and cost estimates of items of 
works which arc generally taken up by the Panchayats. The Department, 
in this regard, have also laid emphasis from time to time and special 
attention of all the State Govemment9UT Admns. has been drawn to the 
above-mentioned requirement and for making the services of the 
technically qualified personnel available for providing technical inputs to 
the Action Plans of the Village Panchayats. 

3.6 [t has been stated in the Annual Plan 1992-93 that a maximum of 
Rs. SO,OOO/-can be spent by the DRDAslZPs in order to meet the 'training 
expenses of the concerned officialslnon-officials who are involved in the 
implementation of the programme at the various levels. With a view to 
ensure proper representation of the non-officials in these training 
programmes, it has been further stipulated that at least SO% of the above 
amount should be spent on the training of the non-officials. 

3.7 The Secretary of Ministry of Rural Development also agreed with 
the opinion of the Committee during the evidence that the Consultative 
Committees in villages are not aware of the council for Advancement of 
People's action and Rural technology (CAPART) which bu • aipifiaDt 
role in promoting variety of activities i.e. transfer of tec:baoloaY, 
development of markets for products of rural enterprilcs etc •• wbile tbere 
is a need to improve technical competence. 
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3.' KeepiDl Ia mlDd tile objectiYel of BY, It II udentood that the 
selection of Iavestment projecU IhouId be plded by tile need to UIe 
tedmoIopes wbleb have the potential to ablorb the _I 01 rural poor. 
Products lnvolvl... Iabour-Iate .... ve tecbnlques lhould be .. ven prlor~ty. 

Spedftc skUll amona tile penoanel In preparlal development plans, 
formulation of standard ....... and cost estimates, monltori... the 
performance etc. are tbe elllDce of JRY pr0Jr8mme since creation of 
durable productive ... 11 II ODe of III main alms. A contlaUOUI tr ..... lal 
proanmme for omc .... , _..meWs and worun Is nqaIred to be planned 
from the OUtRt. It should be boda at location-speclftc level as well as In the 
exIstIa& Institutions like CAPUT, National Institute of Rural Development 
(NIRD) etc. 

The Committee are dIItreIIed to note tbat most of the vIlIaps are not 
even aware of the CouacD for Advancement of People's Action and Rural 
Tecbnoio&Y (CAPARn wbleb alml at promotlna variety of activities or 
transfer 01 tecbnolOl)', bnpartlq lecbnlcal trainlnl, development of markets 
for products of rural enterp ...... etc. Tbe Committee are of tbe opinion that 
there II a need to Improve techn ..... competence 10 as to enlUre standard 
....... , economical COlt DOI'IDI, Incruse in productivity and dlvenmcatlon 
of activities for aeneratioa 01 aaore employment avenues and Income etc. 
Further, the Selection 01 appropriate tecbnololY allO has a crucial role 
under JRY. It II, therefore, recommended that immediate stepl should be 
taken in order to stren.tben tile extension services tbroupout the rural 
areas and to Impart technical kaowledJe. In addition to provldlnl neceuary 
Incre8lle in funds, the need It to have more eft'ectlve coordination with the 
related MlnlstriesIDepu1meall aad institutions, dependinl upon the kind of 
work undertaken. FurtbenMn, IlaaDcIaI ..... lance to the institutions Uke 
CAPART should also be eabanced in order to exploit the potential of 
voluntary orp ..... tIoDl, 01 wbleb CAPART Is the apex body: The 
Committee expect that tile CAPART would &lve equal and fair treatment to 
all the rural are ... 

3.9 The Committee baye beea apprised that the collecton are the cblef 
Executive oftIcen-wbo are tile chairmen DRDA. The Com_lttee desift 
that the collector should not be oyerburdened with the work of JRY. The 
Committee would Uke to recollUDend that at DRDA leYel, a separate ofIIcer 
of equal NDk other tbaa the Collector should he IOIely .... ned ..... e task of 
Implemenmtlon of JRY. 

3.10 The Committee desire that In order to HIIIft public: Iware_ and 
people's participation, a pldeUoe should be laned to the .... ,..meatl ... 
..... es at. the" DlstrlctlBlock level dlnctlal them to brinl out a lD_tbly 
publication GO JRY eoatalnlDa detaIIt aboat the aUocatioa 01 _ds, the 
expenditure Incurred, the tarpll ftxed and the acblevemenll Ch~"e .. lut 
In each vOla •• 



CHAPTER IV 

NATURE OF WORKS UNDER JA WAHAR ROZGAR YOJANA 

4.1 Jawahar Rozgar Yojana have contemplated an increase of 
productivity through a mUlti-pronged attack on the problem of rural 
Poverty which will facilitate not only tlie improvement in the quality of life 
of rural poor but also the development of villages through the creation of 
durable and productive assets. It aims at achieving growth with social 
justice and providing gainful employment to the rural poor .through a well 
designed plan of development of local resource Potential and productivity 
with special emphasis to individual as well as community-oriented schemes. 
Preparation of Action Plan 

4.2 It has been stated in the Annual Report of thc Ministry of Rural 
Development for the year 1993-94 that before the beginning of the 
financial' year, every DRDAlZila Parishad is required to prepare the 
Annual Action Plan equivalent to 125% of its share of funds allocated in 
the preceding year. No work can be taken up unless it forms part of the 
Annual Action Plan. While preparing the Annual Action Plan, completion 
of incomplete works is to be given priority over new ones. No work is to 
be taken up by the DRDAlZila Parishad which cannot be completed 
within two financial years. 

4.3 It has been further stated that all Plans for development are required 
to be discussed at the Gram Panchayat meeting. While preparing the work 
Plan, care has to be taken to safeguard the interests of the weaker sections 
in the village and top priority is given to the works benefiting SCslSTs, 
women and other weaker sections of the village society. 

4.4 As regards the earmarking of funds at District level, the DRDAlZila 
Parishad share of funds is utilised for different sectoral programmes as 
under: 

(a> Economically Productive assets 

(b) Social Forestry 
(c) Individual Beneficiary Scheme 

for Scheduled CasteslScheduled Tribes 
(d) Other works including roads and buildings 

35% 

25% 
22.5% 

17.5% 

4.5 There is no sectoral earmarking of resources at the village Panchayat 
level except that 22.5% of the annual aHocation must be spent on items of 
work which directly benefit Scheduled CasteslSc:heduled Tribes. The 
diversion of funds meant for SCsISTsis not permissible. 

9 
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Illustrative List oj Works 

~.6 Under JRY, all works which result in creation of durable productive 
assets can be taken up. Higher priority is to be given to works which are 
required for infrastructure to implement other poverty alleviation 
programmes like DDP, DPAP, DWCRA and IRDP and construction of 
primary school buildings in those revenue villages which have primary 
schools without buildings. Items of work for which JRY resources can be 
used include as follows: 

(i) Social forestry works on Government and community lands 
belonging to Panchayats etc. involving planting of fuel, fodder and 
fruit trees. 

(ii) Soil and water conservation works. 
(iii) Minor irrigation works, construction of village tanks, irrigation 

wells etc. 
(iv) Flood protection, drainage and water logging works. 
(v) Construction of institutional sanitary latrines and institutional rural 

sanitation works like drains/soakage pits near hand pumps etc. 
(vi) Construction of rural roads. 
(vii) Land development and reclamation of wasteland or degraded land 

with special emphuil on ecological improvement. 
(viii) Construction of community work sheds for target group 

beneficiaries, Community Centre, Panchayat Ghars, Market 
Yards, Creches, Anaanwadis etc. 

(ix) Irrigation wells and fields channels on individual holdirip of 
members of Sc/sT and allottees of ceiling surplus land, bhoodan 
land and Government lands. 

(x) Construction of houses for individual members of SCIST and freed 
bonded labourers. 

4.7 When asked whether the civic problems of villages are given priority 
in so far as creation of auets is concerned it was stated by the 
representative of the Ministry of Rural Development: 

"Bulk of assets have gone towards village roads, village drainage, 
community buildings, sanitation etc. All these have been a long 
neglected areas. Now States are moving towards common property 
land, environment, hygience, roads, etc." 

4.8 When asked about tbe powing tendency followed as in the case of 
Maharashtra, where funds under JR Y scheme are being utilised for setting 
up shopping centres and commercial complexes, it was stated by the 
representative of the Ministry: 

"Ministry is not aware of such shopping centres, commercial markets 
coming up with JRY funds." 
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The Committee insisted on its observation and asked the Ministry to 
prohibit the same and stressed that such works should be given priority 
which create- sustained employment and provide civic amenities to rural 
poor. 

4.9 As regards the observation of the Committee in connection with the 
low priority given to social forestry, minor irrigation projects, ecological & 
watershed materialized development under JRY, it was stated by the 
representative of the Ministry: 

"I agree that social forestry is not being given great priority by many 
Panchayats for example Karnataka and Maharasbtra. As regards 
watershed development we arc trying to add this to the list of works 
under JR Y . Moreover, we are thinking of introducing 
Agrihorticulture and to make grass land or plantation as a part of 
watershed development. I will do my best to sec that it is 
implemented by the involvement of packages and by proper 
funding." 

/flcomp!ete Works 

4.10 It has been stated in the Annual Plan (1992-93) that works may be 
taken up for execution any time during the year whenever the need for 
employment generation is felt. They should preferably be started during 
the lean agricultural season and if required, may continue during the busy 
agricultural period too. 

4.11 It has been stated in the Annual Report of the Ministry that while 
preparing the Annual Action Plan, completion of incomplete works is to 
be given priority over new ones. No work is to be taken up by the DRDAI 
Zila Parishad which cannot be completed within two financial years. As 
regards the problem of incomplete works, it was stated by the Sea-etary: 

"This is one of the planning problems which we are envisaging. We 
should not leave the work imcomplete." 

Maintenance of Assets 

4.12 It has been noticed by the Conamittee that most of the assets 
created under JRY are not being maintained. As per the prescnt 
arrangement. the assets created under the Yojana are required to be taken 
over by the concerned regular departments of the State Government for 
maintenance. The village Panchayat is permitted to spend upto a maximum 
of 10% on maintenance of the public assets within its Geographical 
boundary. The assets on which funds earmarked for maintenance can be 
spent are as under: 

(a) Assets created under crstwhile programmes of NREPIRLEGP 
and JR Y which have not been taken over by the State 
Government or a local body; 

(b) Any publie assets, tbe responsibility of maintenance of which is 
that of the village Panchayat; and 
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(c) Any public asset which is required to be maintained by any other 
agency and which makes a written request to a Panchayat for 
helping it with resources for maintenance on the ground of lack 
of resources. This, however, is an enabling provision to tackle the 
situation of extreme emergency and should be resorted to very 
sparingly. 

4.13 As regards the need to increase funds for maintenance of public 
assets, the Secretary of the Ministry of Rural Development Stated: 

"The maintenance, repair of durable assets is not a charge that comes 
under planning. If we make a mess of non-plan and go on providing 
for repairing under the plans. main objectives of the programme will 
remain neglected. If we open that window, not only Rs. 3,000 crores, 
even double that amount would go towards the repair and 
maintenance of the assets. The concerned Departments must find the 
money for this purpose and should not come to us because our 
Department is concerned with planning only. ,. 

4.14 The Committee DOte that In creation or assets, such works wblch 
bave the potential or fuUUU ... the objeetlves or Jawabar Rozpr YoJana e ••. 
animal busbandry, dalryl ... and poultry farmlnl, ftshery, llerlculture, small 
and colta.e Industries etc. have been neglected. Tbese areas provide not 
only enormous opportunities for both wa. employment and self-
employment but they allO bave a hlp Irowtb potential. Tbe Committee 
would Uke to recommend that instead of ImPOSln& a ftxed Ust or works, the 
Ministry should &lYe free band to the DlstrictIBlock level authorities in so 
far as the selection of works Is concerned. It will open up new vistas of 
works dependiq upon r.lonal and local requlr.ementl. 

4.15 Tbe Committee bave notkM that tbe selection process of works to he 
undertaken for creation of productive assets unuer JRY Is Improper and 
uneven resultinllnto low priority liven to social forestry, land reclamation, 
minor Irrl&ation projects, watenbed development, pasture and Irauland 
development, civic amenltles and Infrastrudural development etc. 

The Committee are of the opinion that prioritization of types of works 
dependlnl upon the 10 ... term Impact of the assets on employment, economy 
and quality of ore in rural areas Ibould bave beell Incorporated in the 
prOiramme. iii this connection, the Committee would Uke to recommend 
that broad polky pidellnes Iboald he Issued by tbe Ministry as retards the 
aspect of preference to be followed in creation of asllets. Keeplnt In mind 
the r.lonal and local requlrealentl, villa. Pancbayats should IIfYe ftnt 
priority to thOle works wblcb are economically and environmentally 
lutalnable e.l. social forestry, ... Ia .. tion or land, Imailleale and coU •• 
lndUltries, plantation, minor Irrtptlon projeets, .ater lapply, dalryinl' 
draina. etc. Second priority IboaId be liven to sucb BUets wbleb are not 
directly productive but promote development In a ..... on e.l .... ds, market 
centres etc. Improvement 01 quaUty or ore or rural poor by .. kina them 
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available school buUdInp e.l. Primary and HIgb Schools, residential 
houses, Community Centres, Panchayat Ghan etc. should be IICcorded the 
last priority. 

4.16 It is clearly mentloDld ID the Annual Action Plan that completion of 
incomplete works is to be liven priority over new ODeS. The Committee are 
perturbed to note that tbl. aspect bas not been liven due attention. The 
Committee would Uke to recommend that tbe provision lor Ilv .... priority to 
the completion of spOl over works should be made a mandatory provlsloa. 
The Committee would also like to recommend that fuadlaader JRY I_ld 
be releued for at least two ftlllUldal yean at a stretch In order to facWtate 
vOla. Panchayats to haye proper plannIDl as ........ the works to be 
undertaken. Further, the criteria for allocation or ..... to the vlllapl 
should take Into acCOUDt the natare or works to be _dertakea foil' the 
Ululnl year. 

4.17 The Committee note that mOlt of the assets created under the 
Yojana are taken over by the coDeerDld regular departments of the State 
Government and are to be malntalned by those Departments throup their 
normal budlet grants. It aoes without saylnl that the durable assets already 
created under JRY should be preserved, protected and strenathened. The 
Committee would like tbe Ministry to ensure that tbe assets created under 
JRY are properly maintained. Adequate funds should be made available for 
the purpose. 



CHAPTER V 

WAGE COMPONENT UNDER JRY 

S.l Jawahar Rozgar Yojana is one of such programmes which aims at 
providing opportunities for both wage employment and self employment 
visualising the fast increuing labour force in rural areas. The objective of 
generation of additional gainful employment for the unemployed and 
underemployed, men and women, in rural areas is designed to enhance the 
purchasing power of rural workers. The employment offered has to result 
in a reasonable gain to the worker not the nominal one. 

S.2 It has been stated in the Annual Report of the Ministry of Rural 
Development that wages under JRY are paid at the rate notified for the 
prescribed Schedule of employment under the Minimum Wages Act for the 
relevant works and may be paid partly in foodgrains and partly in cash. 
The rate of distribution of foodgrains has been prescribed at 2 kg. per 
manday. However, the payment of wages in foodgrains has been made 
optional from September, 1993 depending upon the price in the open 
market, payment of wages has to be made on a fixed day of the week and 
should not be delayed by more than a week except at the option of 
workers and in the latter case for 'Dot more than 15 days. 

5.3 For the categories of employment for which Minimum Wages has not 
been notified under the Minimum Wage~ Act, till rates at which payment 
for similar categories of employment is being made by the State 
Government Departments such as Rural Engineering, PWD, Irrigation, 
Forest, Agriculture etc. 

Wage-Non-wage Ratio 

5.4 While utilising the funds for providing infrastructure support to 
poverty alleviation programmes, 60:40 ratio between wage and material 
component is to be maintained. In case of need for supplementary funds 
for material component, it may be provided by dovetailing resources 
available from other relevant Government Plan/non-Plan programmes. 
The supplementary material component may also be provided by 
dovetailing funds, drawing on panchayat funds, cooperatives, other public 
bodies and community contribution. 

S.S Expenditure on non-wale components comprises of the cost of 
materials, administrative and supervisory expenses, cost of handling and 
transportation of materials and foodlrains, cost of equipments, wages of 
workers other than unskilled workers etc. 

14 
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5.6 It has been revealed by various evaluation studies including the 
preliminary report prepared by the Administr.ative Intelligence Division of 
the Ministry of Rural Development that there was a wide gap in the wages 
of male and female unskilled workers in the States of Assam, Bihar. 
Punjab, V.P., Kerala, Andhra Pradesh etc. One of the glaring examples is 
that of Punjab where the difference of wages paid to male and female is of 
Rs. 21 and next comes Bihar, where the male and female wage rates have 
been fixed at Rs. 23.58 and Rs. 10.60. 

5.7 Even after averaaina the wage rates for male and female workers, 
there remains an yawning gap of about Rs. 5 at the national level. It 
amounts 'to blatant violation of the provisions of the Equal Remuneration 
Act which casts a duty on the employer to pay equal remuneration to men 
and women workers for work of a similar nature as weD as not to 
discriminate while recruiting men and women workers. 

5.8 It has also been observed by the Committee that there are 
considerable Inter-State variations in the minimum wages for tbe unskilled 
workers ranging from Rs. 14.25 to Rs. 42 per day. 

5.9 The Committee have been informed that Ministry of Rural 
Development have taken up this issue with the respective State 
Governments for taking corrective measures. Moreover, under section 7 of 
the Act, Central Govt. and State Govt.lUnion Territories can set up 
authorities for the purpose of hearing and deciding complaints with regard 
to contravention of any provisillns of this Act. Ministry of Labour and 
Labour Department of the State Governments have been enforcing Equal 
Remuneration Act. 
Foodgrains as parI of wages 

5.10 Jawahar Rozgar Yojana is a combination of the payment of wages 
partly in foodgrains and partly in cash. The distribution of foodgrains to 
the workers have been linked to the public distribution system (PDS). In 
the Revamped Public Distribution Scheme (RPDS) blocks, the distribution 
of foodgrains under the Yojana is required to be done through PDS only. 
In the remaining blocks, the State Government can either distribute it 
through PDS network or by actual distribution at work-sites. 

5.11 However, despite a free hand given to the States, things did not 
seem to improve as there are virtually no takers for its food-for-work 
component since workers insist on cash payment. According to the 
statistics available as regards the position of foodgrains offtake in 
comparison to the allocation of foodgrains for the' Yojana since its 
inception, the situation has deteriorated which is given below:-

1989-90 
1990-91 
1991-92 
1992-93 

Allocation 

671,923 tonnes 
363,308 tonnes 
382,558 tonnes 
120,000 ..sonnes 

Offtake 

469,812 tonnes 
126,298 tonnes 
31,200 tonnes 

N.A. 
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5.12 It is evident from the above-mentioned statistics that the 
implementation of the food-for-work scheme, which is an important 
component of the JRY, has also left much to be desired. When asked 
about the reasons for poor offtake of foodgrains under JRY and the 
remedial steps taken, the Ministry have stated in their written reply that:-

(i) In the surplus States like Punjab, Haryana and parts of Uttar 
Pradesh, the distribution of foodgrains has not been found 
acceptable by the workers in view of the suffICient quantities 
available with them. 

(ii) The market price of foodgrains is lower than the prices at which 
the foodgrains are supplied to the workers under the Yojana. 

(iii) The quality of foodgrains is not acceptable to the beneficiaries. 

(iv) Low allocation per panchayat under JRY and hence the 
negligible quantity of foodgrains to be distributed. 

(v) The transportation of small quantities of foodgrains is not 
economical. 

(vi) Poor storage and transportation facilities in the rural areas. 

(vii) In the hilly areas, the gram Panchayats are scattered and not 
connected with roads. The transportation and storage of 
foodgrains in these difficult geographical conditions is found 
difficult. 

(viii) Cost of transportation hi the hilly areas is very high. 

5.13 However, in view of the reasons that market price of food grains 
was supplied to workers under the Yojana, during the year W93-94, it has 
been decided that distribution of foodgrains may be made optional 
depending upon the price of foodgrains in the open market. A part of 
wage can now be paid iii the form of foodgrains not exceeding 2 kg. per 
manday and not exceedings 50% of the wages in cost, whenever market 
price of foodgrains is higher than PDS price at which the foodgrains are 
supplied to the workers under the Yojana. 

5.14 The Committee olllen. tIuIt tbere III't Inter-State variatioas In 10 far 
as tbe payment of mIiWB_ .... under BY Is cODcened, n ....... from 
RI. 14.25 to RI. 42 per day. The Coaunlttee would Ub to neommeDd that 
the minimum Umlt of wapi Ibould be nvlsed perlodkaUy keeplnl In view 
the cost of Uriq and Inftatloa nte 10 that the bene ....... pi realOnable 
pun:bulDi power. The Committee would allO Uke tbe MinJItry to take up 
the matter of National MInimum W ... throupout the country irrespective 
of natun or work, as .... been recommended by Dr. Hanumantba Rao 
Committee and to eDiure tbat the l81De Is adhered to by all the States • ., 
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5.15 II .... been DOdeed dlat there II a wide pp 10 the Wapi of male and 
female worken III DO. of SIatII e.l. Allam, BIbar, Puajab, etc., wbleb Is a 
daer~t vlolatloo of tile proYllloa of Equal Remuaeratloo Act. The 
CommIttee have been apprlled tbat the MlDlstry of Rural Developmeat bave 
taken up t.... illue with the nspectlve State Govenuueats for taldal 
corrective meulII'eI. The Commht.. emphalile the need to eDlore equal 
treatmeat to WOmeD at the dale of provldllli employmeat ander JRY as weD 
u paymeat of wat. for the .... nature of work. The Committee, aIIo 
recommeod that spedal celli ..... be CODItituted at the Diltrict level for 
the redreuaI of artevllllCellcomplalDn of people 10 reprd to malpractlc:es 
ClOIIUIIItted at the time 01 proYltIIJII employmeat, paymeat of wa .. etc. and 
deterreat action should be tMI8 apiDIt the Iullty ....... 

5.16 The Committee an ...... ,... to DOte that food-fOt:-work compoaeot 
under JRY Is proYlDc to be illeftectlve due to varlou reDODI e.l. poor 
quality of foodanlns, problem 01 IIonp and traalportatloo facmtles, 
Involvement of multiple ..-1eI, lower market price In comparllOO to tbe 
price of foodantas supplied aDder JRY, iDsliteace 00 cub paymeat by tbe 
worken etc. The Committee desire that the matter should be reviewed with 
a view IMaa an option to the wolken to pt wapi either fuDy In casb or 
partly In form of casb and partly In the form of food,ramS, keeplaa In vlew 
the varlatloal la the Ida... of foodp'aias wbleb tbey aeaerally like. 

5.17 As reprds the waaes and material ratio of 60:40, the Committee are 
of the oplaloo tbat mOlt of the works wbicb are/can be undertaken under 
JRY, require revlsloa of exlltlna waae-materlal ratio on account of lar. 
lncreaR la unit COlt due to laJIatIonary tendendes. Moreover, cost of unit 
alIO varies from State to State, ftIIon to rellOD, a. It Involv. various 
aspeen e.l. transportatioD, CIOIt of equlpments and materials, aeoarapbic:aI 
conditions, avaUablUty of buIc Infrastructure etc. The Committee, therefore 
recommeod that 10 order to ensure creation of durable productive assets 
and quaDty of work, the prescribed ratio between material and wale cost 
should be maLe ftexlble wltbln certala mlulmum limit alvlal d~tloo to 
vDIa&e pancbayats to adJuIt the ratio accordlnl to their requirments. 



CIIAPTER VI 

TARGETS AND ACHIEVEMENTS 

6.1 As far as the taraetl and achievements are conccmed, the 
Committee have noticed several problems and lacunae in the 
implementation of lawabar Roraar Yojana. It has been stated by tbe 
Ministry in its written reply that to achieve the enviaqed tar.ets, the 
pro.ramme is continuously monitored throup monthly, quarterly and 
annual progress reported received from the State Governments. In 
addition, Government of IDdia periodically convenes meetinp of tbe State 
Secretaries and the Project Directon of the District Rural Development 
Aaencics and Zita Parisbads (DRDAIIZPs) to review the performancc 
under the proarBDUDe with a view to effect improvement in the quality of 
implementation. Ministry of Rural Development have also introduced the 
system of Area Officers where Senior Officers at the level of Deputy 
Seaetary and above have been allotted one or two States each. The Area 
Officers scheme has further been strengthened w.e.f. 1.1.94 by includin, 
the officers from the Department of Proaramme Implementation, 
Department of Wastelands Development and Planning Commission. The 
Areas Officers are sequired to vilit the State(s) allotted to them and give 
feedback on the implementation of Rural Development Proarammes 
including JRY. 

6.2 The Ministry have daimed' around 100% achievements during the 
last three years in so far as the employment targt'ts and achievements are 
concerned. As pc the details furnished by the Ministry, the position is as 
under:-

Year 

1990-91 
1991-92 
1992-93 

Tarlet 

9291.04 
7354.35 
7537.95 

Achievements 

8745.S9 
8092.01 
7821.02 

% age 

94.13 
110.03 
103.76 

6.3 While on the other band, ICCOI'ding to a Quick Study of the JRY 
duDng 1991-92, conducted by the Proaramme Evaluation Orpnisation of 
tbe Plannin. Commiuion, tile Yoj .... did not provide employment to tbe 
es&eGt expected as tbA avenp n_ber of days for which a penon JOt 
employment wu·ll .... cIa)'l duriq 1.-90, 15.68 clays durina 1990-91 and 
12.81 days cluriDs 1991-92. 

18 
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6.4 When asked about the ways and means to increase mandays, it was 
ltated by the Sccretuy, Ministry of Rural Development: 

"There are two ways of doinl it (1) To encouraae popular 
participation whicb bas dried up in late eilhties in order to raise 
resources, supplement the JRY fundi and to carry out the work 
(2) By increasing wages and standards of specifICations for works 
keeping in mind the rate of inflation. There arc certain States were 
more money is paid for doing work while it is leu under the JRY 
Programme. We are sorry that the commitments in regard to the 
creation of mandays aimed to be generated, tbe Ministry are not able 
to fulfill because of the increase in the unit cost. Remedy lies in 
enhancing the outlay for JRY." 

6.5 Wben asked about the aUocation made during the 8th Five Year 
Plan., the Ministry have stated in its written reply that the total Central 
allocation for the 8th Five Year PI!lD for JRY is Rs. 18,400 crores. The 
year·wise allocation and tbe expenditure incurred is IS under:-

(Rs. in crores) 

AQocation 

Year Central State Total Expenditure %Exp. 

1992·93 2536.45 632.60 3169.05 2704.76 85.35 
1993-94 2546.00 635.22 3181.22 3588.42 112.80 

-(1st Stream) 
(Dad 702.56 175.64 872.20 288.50 33.08 
Stream) 
1994-95 2800.00 698.72 3498.72 1085.64 31.03 
(lat Stream) (Upto Sept., 1994) 
(Dad 702.56 175.64 878.20 294.16 33.50 
Strolllll) (Upto.Sept., 1994) 

6.6 According to a report of the Comptroller and Auditor·Generai of 
·Iladia, out of RI. 247.70 crore released up to last year, RI. 181 were 
utilised in Rajasthan. 1'IIere was however, delay of seven to twenty one 
months in tbe release of the Central and State share. The inoney meant for 
10 munici~ WI8 not ftUlferred. In some of the lIlucaic:ipalities the 
JRY' funda were diverted for tile payment of IIlIuy to the .aft. 

6.7 The Secretay, Ministry of Rural Development 00 stated durina the 
pidcnQC:-

"We are experiencina extreme pressure ill several States in getting 
the funl1s through the State Govemments to tile District and to the 
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Panchayat level. We have been requesting the State Governments to 
empower the Secretaries to Rural Development in States without 
reference to the Finance Secretuy, at least, to pass on the Central 
shue to the implementin, agencies and we have sua:eedcd in many 
Stlltes for funds to be sent directly. We are negotiating with other 
States." 

6.8 Commenting upon the action taken against poor response of the 
State Governments in implementing JRY, the Ministry have stated that 
funds are released on the buis of performance under the Yojana. Poor 
performance in the implementation of JRY, therefore, results in reduction 
in the ~elease of funds to the State by the Government of India in the 
subsequent year. As per JRY guidelines, the opening balance with any 
district in the beginning of the year should not exceed 15% of the district 
allocation of the previous yelr. In case the opening balance exceeds this 
limit. the Central share of the excess is deducted at the time of release of 
second instalment of funds in that year. 

6.9 In this connection. the Secretary. Ministry of Rural Development 
stated during the evidence: 

"If States do not match our fund and do not spend funds according to 
our guidelines in an orderly manner, ""e impose heavy cuts. But, my 
imposing cuts is not a happy thing. People are suffering. But, how to 
get them to put money and implement the programme is a problem." 

6.10 Commenting upon the reports of .diversion •. misappropriation and 
embezzlement of funds allocated. favouritism in selection of works. the 
Secretary, Ministry of Rural Development stated: 

"Regarding co,rruption, we have advised .lae Panchayats to start 
Nigarani Committees from Gram Sabha instead of Panchayats: What 
is more important is the involvement of the community involving 
beneficiaries where this mechanism i!i not strong. In fact, we are 
going to give directions to the Government requesting them not to 
have a Panchayat Secretary as co-signatory but to put some other 
Member of the Panchayat. We have also told the State Governments 
not to divert the JRY funds." 

Execunon of ~orks 

6.11 JRY Manual stipulates that contractors are not permitted to be 
engaged for execution of works in order to provide full benefits to the 
workers and to avoid cost escalation of works on account of commission 
charge payable to contractors, middlemen or intermediaries. 

6.12 Unfortunately, the real situation reOects a very different picture in 
tbis regard. There have been reports from various States that either 
contractors are unofficially engaged to execute works or a 
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local contractor under the garb of sponsor supervisor is allowed to get 
works executed. Moreover, even such works arc undertaken which suit the 
convenience of these middlemen and not that of the community. 

6.13 During the evidence, the Secretary of Ministry also informed the 
Committee: 

"Though like other schemes JRY has to be implemented with the 
involvement of the beneficiaries and community. Contractors are 
banned from our works. Despite that the contractor culture is 
dominant in some regions." 

6.14 JRY Manual stipulates that involvement of contractor is banned 
under the programme. The Committee are perturbed to note that the 
practice prevalent is qulle different. Contractors, middlemen are engapd 
unomcially in the selection of works as well as execution of works. It leads 
to cost elicalalion of works and brf,ngs less benefit to the benenciaries. The 
Committee would like this practice to be corrected at the earliest. 
Complaints/Grievances, In this connection, should be entertained by the 
SPecial Grievance Cell, constitution of which has already been 
recommended by the Committee at para No.S.IS of this Report. Deterrent 
actions should be taken alains. the persons who are responsible for 
enaagement of contractors. 

6.15 The Committee have noted with great concern that the amount 
allocated for the first three years of Eilhth Five Years Plan (1991-97) 
constitutes only 50% of the total allocations i.e. RI. 9186 crorn out of 
Rs. 18400 crores. They also rearet to note that the under-utilisation of funds 
allocated for intenslned JRY Kheme in 110 hackward districts, where only 
Rs. 188-50 crores have been utUlsed during the year 1993-94 out of total 
allocation of Rs. 701.56 crores. The Committee are also distressed to DOte 
that there have been long delays in the release of the Central and State's 
share to the DistiicllPanchayat level under JRY. The Committee have been 
informed that the Ministry of Rural Development have reqilested the State 
Governments to empower the Secretaries of Rural Development In States to 
release Centre's share without reference to the Finance Secretary. The 
Committee would like the MInistry to follow up the matter with the States 
to briDl about improvement In ftDancial procedure for expeditious rein. of 
funds under JRY. 

6.16 The Committee are pertur~ to note that there have been reports 01 
divenlon and misappropriation of funds allocated for Jawahar Rozpr 
YoJana. The Committee stress the need to strenlthen the monltoriq system 
In order to ensure not only the proper ulOisation of nnanclal rnoUrcel but 



also to make the Uople .... t1n1 •• nc:les accountable for cues of dlvenlons 
a~d misappropriatlolll. They lhould be allowed to divert funds within tbe 
JRY but not outside tbe purview of the procnmme. 

NEW DELIII; 
NO\l~mb~r 21, 1994 

Kartika 30, 1916 (Saka) 

PRATAPRAO B. BHOSALE, 
Chllirman, 

Standing Committ~~ on 
Urban and Rural D~v~/opmmt. 
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